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• 
cial . assistance for creat!on or tourism 
infrastructure on .the basis of specific pro. 
po11ls forwarded by the State Oovmnnents. 
On the basis or the proposals received from . 

· : the Govemmcmt 9f Himacbal Pradesh, the 
MiJlistrY has already sanctioned the follow-
ina projects : 

(Rs. in lakhs) 

Name of the Project Amount Sanctioned . . 

1. Tourist~ at Jlewalsar 12.0S 

2. Sarai at Cbamundadevi · 8.26 
. 

3. Tourist Lodaes at Hatkotl · 20.00 
and Qllntapumi 

All the above projocta are likely to be 
completed during the current ~ period: 
Yatritas arc ~tructed by Bbarat1ya Yam 
Avas Vikas Samiti. Due to resource constra-
ints the Sariliti bas not undertaken construc-tioi: or Yatrikas at Deoth Siddha, Hamirpur 
District. Chintapumi, Una District and 
Jawalamukhi. ){angra District of Himacbal 
Pradesh. 

Bomled Laboar 

• 6598. SHRI CHrNTAMANI JENA: 
Will the Minister of LABOUR be pleued to 
state : 

(a) whether the C.mtrally Spoasorcd 
Scheme for rehabili~tion of freed bonded 
labour was introduced in the $late of Orissa "° 50:50 matching· contiibution baais; 

(b) whether the ·matcbina contribution 
for the year 19 8 7 .. 8 8 is still to be released 
by the qntre to the State Oovemmmt; 

(c) if io, the reasons ·for .del9; and 
• 

· (d) whether Government propose to 
adopt ftexible aUitude for submission of 
otilisatiQn certificates in this regard ? 

· THE MINISTER OF STATE lN THE 
MINISTRY OF LABOUR (SHRI JAGDISH 
TYTLER) : (a) Yes, Sir. 

(b) No, Sir. A sum of Ra. 84,01,875 
bas been released as Omtral Share durina 
tile year 198 7-8 8 OD the basis of utilisation 

certitlcates ·f'umisbed tw the State Oovem-
ment. 

( c) Does not arise. • 

(d) Submission of Utilisation Certificates 
is necessary ~o ensure that the money is 
properly spent. · 

1 

. Plan to Edllcate People al»oat Cre• 
IDSSanee Scbeme 

6599. SHRI CHINTAMANI JENA • • 
Will the Minister of AGRICUL TUllB be 
pleued to state : 

(a) the steps Union Government are 
takfna to persulde the States which have 
not adopted the Crop Imurancc Scheme so 
far; 

(b) whether Government have any con-
crete plan .. to educate the people about the 
benefits or aettina their crops insured under 
Crop Insurance Scheme apinst natural 
calamities; and 

(c) if so, the details thereof ? 

THE MINISTER OF.STATE IN THE 
DEPARTMENT OF AGlllCULTURE AND 
COOPERATION IN THE MINISTRY OF 

. AGR)CULTURE (SHRI SHY AM LAL 
Y ADA V) : (a) The Government of India 
have ·been impressina uppn the States and 
Union Territories, from time to time, to 
adopt the Comprehensive ~Crop Insurance 
Scheme (CCIS). Besides, in order to make -
the scheme more attractive and beneficial to 
the faralOJ"I, indemnifiable limit or 80% for 
\fbeat md paddy has been increased from 
Rabi 1986-87 to 85 percent and 90 per-
cent of actual a verap yield of last 3 years 
depending upon variability in yield. 

(b) and Ee). Arranaements were made to 
propopte the scheme µtroqh pamphlets in 
reaional lanauaaes throuahout the comitry . 
A documentary film an the scheme was 
telecast last year on Doordarshi~. 

. AaltatlOD b1 C.P. W .O. Worker1 
• 

6600. SHRI CHINTAMANI JENA : 
Will the Minister of URBAN DEVELOP-

.. MENT be J)leasod to state : 

(a) whether C.P.W.D. worten in Delhi 
are qitatina for fulfilment of their 
demands; 
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(c) the details thereof 1 

THE MINISTEll Of' ST ATB IN THE 
MINISTR.Y: OF URBAN DEVELOPMENT 
(SHRI DAtAill SINGH) : (a) The CPWD 
workcn in Delhi 1bave been 1taainl occa- · 
aional domonstratiom in support of their 
demands. 

(b) . and (c). Most of their amume 
· demands have been met. Some of these 

arc 

· (i) it has been decided 'to pay all 
daily rated workers 1in the, ,CPWD , 
the same ~pay and allowances as 
are beina paid .. to the ~-

• ins cate,ory of workers in the 
wrok-charpd establisluneilt, at the 
minimum of the pay scale, w .e:r. 

.. 1-4-87. 

(U) 54 out of a total of 6j ,catesoriel 
'or work ·cbanaed staff in the CPWD 
have been made eliaible for supply 
of uniforms. 

(iii) The demand for ~tesorisatioa 
reclassification bas been refenecr 
to arbitralioD, u apeod to with 
,one of the rocopised unions of 
the WOiken. 

(iv) Jnstructions4ilave been issued ror 
' fillina - up the vacant posts in the 

wort-cbanpl establishment on 
nffftil'itw basis. 

(v) Tools are beina issued to the 
muster roll worken belonaina to _ 
ICl'lli·skilled and skilled catesoriel 
who have put iD 240 cta11• service 
each in 2 consecutive years. 

(i) 57,234 emisrants souaht emilration 
clearance durina 1987 as qaimt 41,804 
emilfUlta in 198 6. 

(c) .1be two Mi.uiom in the Kinadom Of 
&ludi Arabia :arc fully pred ·up to metet the 
increuina demand for attestation 1of docu-
ments for emJaration clearance: The Protect~ 
,rates of Emisranta in India ,are also arantiul 
emfaratiOJl elcarancc to workon prompdy. . . 

[Tt'tllfslt11I011] . _ . · · 

Ree~raltlDeat el Workers ',,t .. 
6602. SHIU KALI PR.ASAD PANDEY: 

· Will the Minister of AGIUCUI:,~URE be 
pleuCd to state : 

(a) wbether as per provision o ,f SmploJ~ 
ment ExcbaD&e (Compulsory 'Notific;atiaa Of 

~ Vacancies) Act, 1959 ·employment and .re-
cruitment to Gra4e C and D posts is tO be . 
made throuah P.lnployment Exchanae only;· 

(b) wbctber it ii a fact thai in P.D.LL., -
-Sindri. appointment to 13 posts •re 
made ctirectJy in violation of the abOve Jaw; 7 

ud J 

(c) if so, wlietber Government have ' 
conducted an inwstiption in this L reprc1 
and if so, the results thereof and if not, the 
·reasons thcrcf or ? 

. THE MINJSTER OF ST ATE IN THE 
,DEPARTMENT OF PER"tD.-IZERS lN 
1llB MINISTRY OF · AGRICULTURE · 
(SHRl ll. PRABHU) ! (a) The recruitineOI ~ 
in Projects and Development ladia 'Limited 
(PDIL) in Group 'C and •n• posts ts aowr-
ned bJ Employment ex~ (C4mpulsoiy 

Demand of' tadlan L1lt01r Ila 
Saldi Arabia · 

~ Notificatioa of Vacancies) ~ 1959. 
"! • 

-to state • 

(a) whether· the demand tor Indian 
labour in Saudi Arabia is arowina aaain; . 

(b) if so. the details thereof; and 

(b) and '(c). rPDIL bas reparted that 
durina tho intial pxiod of settina up of ita 
Baroda Office, 5 persons were appointed on 
muster-roll basis in Group 'C' and 'D'. 
Suhsoquently; their eervioes wero replarised 
after tlleY had worked for • period or 2 
)'ears. PUrther, durina 1981·I2. 8 pe110D1 
were appomted oo contract buia for a 
s_peciflc project job wbj~b "' temporary 18 




